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VDUADVOCATES CLERKS 
10 TEN RUPEES 10 

Mr. Gautam Bajaj, Advocate 

KNOW ALL to whom these present shall come that I Venkata Naga Jyothi Jaladi, Authorized 
Representative of the Respondent, Porus Laboratories Private Limited do hereby appoint: 

C0249178 

.... APPLICANT 

..RESPONDENTS 

Adyoeáte 
D/200/2012. 

M-19A South Extension Part-II, New Delhi-110049 
Ph. +919818366747. 

Identified by me. 

Email: gautambajaj90@gmail.com 
(herein after called the advocate/s) to be my Advocate in the above-named case authorised 

him: 
1. To act, appear and plead in the above mentioned cause in this Court or any other Court in 

which the same may be tried or heard in the first instance or in appeal of letters patent appeal 

or review or revision or execution or in any other stage of its progress until its final decision. 

2. To present pleadings, appeals, letters patent appeai, petition of appeal to High Courts, 

Supreme Court, cross-objections or petitions or execution, review, revision, withdrawal 

compromise or other petitions or affidavits or other documents as shall be deemed necessary 

or advisable for the prosecution of the said cause in all its stages. 

3. To withdraw or comprornise the said cause or submit to arbitration any differences or 
dispute that shall arise touching or in any manner relating to the said cause. 

N TENRUPEES 

4. To receive moneys and grant receipts therefore and to do all other acts and things which 

may be necessary to be done for the progress and in the course of the prosecution of the said 

5. To employ any other Legal Practitioner authorising him to exercise the power and authority 

hereby conferred on the Advocate(s) whenever they may think fit to do so. 
AND IWe hereby agree to ratify whatever the Advocate(s) or their substitute shall do in the 

premises. 
AND IWe hereby agree not to hold the Advocate(s) or their substitute responsible for the 

results of the said cause in consequence of their absence from the Commission/Court when the 

said cause is called up for hearing. 
AND IWe hereby agree that in the event of the whole or any part of the fee agrced by meus 

to be paid to the Advocate(s) remaining unpaid, they shall be entitled to withdraw from the 

prosecution of the said cause until the same is paid, 
IN WITNESS WHEREOF VWe hereunto set my/our hands to these presents the contents of 
which have been explained to and understcod by me, this the 20th day of November, 2023. 
Accepted subject to the jerms regarding fees. 

PV 
VEN KATA NAGA IYDTH) J�LADT 

Clienko 

R10) 
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